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"That the respective Supplementary sumS 
not exceeding the amounts shown in the 
third column of the order paper be granted 
to the President to defray the charges 
which will come in course of payment 
during the year ending 31st day of March 
1971, in respect of the following demands 
entered in the second column thereof: 
Demands Nos. 25. 50,60. 70, 71,82, 95. 
lOS, 114, 127 and 132." 

The motion was adopted. 

17.10 MS. 

APPROPRIATION (No.4) BILL", 1970 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHAR AN SHUKLA): I beg to move for 
leave to introduce a Bill to provide for the 
authorisation of appropriation of moneys out 
of the Consolidated Fund of India to meet 
the amounts spent on certain services during 
the financial year ended on the 31st day of 
March 1969, in excess of the amounts granted 
for those services and for that year. 

MR. CHAfRMAN : Tbe question is : 

"That leave be granted to introduce a 
Bill to provide for the authorisation of 
appropriation of moneys out of the Con-
solidated Fund of India to meet the 
amounts spent on eertain services during 
the financial year ended on the 31 st day 
of March 1969, in excess of the amounts 
granted for those services and and for that 
year". 

The motion was adopted. 

SHRI VIDY A CHARAN SHUKLA: I 
introducet the Bill. 

SHRI VIDY A CHARAN SHUKLA: I beg 
to movet. 

of the Consolidated Fund of India to meet 
the amounts spent on certain services 
during tbe financial year e'nded on the 
31st day of March 1969, in exccss of the 
amounts granted for those services and for 
that year, be taken into consideration". 

MR. CHAIRMAN: The question is : 

"That the Bill to provide for the authori-
sation of appropriation ·of moneys out of 
the Consolidated lFund of India to meet 
the amounts spent on certain services 
during the financial year ended on the 31st 
day of March 1969, in excess of the 
amounts granted for those servic..,; and for 
that year. be taken into consideration. H 

The motion lDas anopted. 

MR. CHAIRMAN: The question is ; 

"That Clauses 2 and 3. the Schedule. 
clause I, the Enacting Formula and the 
Title stand part of the Bill." 

The motion was aJopt.d. 

Claurts Rand 3, the ScMaal., Clau"" I, the 
Enacting F",muJ. ana the Tille were atltlta to 
the Bill. 

SHRI VIDYA CHARAN SHUKLA: I 
move: 

"That the Bill be passed". 

MR. CHAIRMAN: The question is : 

"That the Bill be passed". 

APPROPRIATION (No.5,) BILL" 

THE MINIS1ER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA": I beg to inove for 
leave to introduce a Bill to authorise pay-
ment and appropriation of certain further 
sums from and out of the Consolidated Fund 

"That the Bill to provide for the authorisa- of India for the services of the financial vear 
tion of moneys appropriation of moneys out 1970-71. . 

---4-. ____ _ 
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